FIR No. 247/2020
PS Ranit Nagar

U/s 381/411/120B/34 IPC
20.08.2020

This is an application for releasing appllcant/accused namely pankaj on

furnishing personal bond.

20.08.2020

Present: Ld. APP for the State.
Sh. A. K. Sharma, Ld. Counsel for the applicant/accused.

It is submitted that the applicanvaccused is

Argument heard.
M, West but

already granted bail on 19.08.2020 by Ms. Aakanksha, Ld. Duty M

could not furnish bail bond/ surety bond.

Heard. Perused.
In view of outbreak of COVID-19, ‘accused Pankaj be hereby

released on furnishing personal bond in the sum of Rs. 30,000/-.
Full signed duplicate of this order be sent to Jail Superintendent

concerned, which shall also be treated as release warrant upon the acceptance

of personal bond.
Copy of this order be given Dasti, as prayed for.

o
WWM (SonafyGupta)
¢ Duty MM/West/THC/Delhi
20.08.2020

vAd

4
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FIR No. 558/2020
U/s 182/408/120B/411/34 1PC -

PS Moti Nagar

20.08.2020
Ld. APP for the State through CISCO Webex.
for the accused/applicant Mumtaj Alam S/o

Present :
' Ld Counsel
Husnain.

e Jail Superintendent, Tihar Jail wherein

f the accused/applicant Mumtaj

Report received from th
name

e of father o

as per the release warrant the nam
d as per the custody warrant the

Alam is mentioned as Usman Shah an

of the father of accused/applicant is mentioned as Hushnain.
Report i.e., bail application, FIR and reply of the 10 to the said
plication has been called. from the concerned Anlimad wherein the nam
ushnain R/o 3/21, Veena Enclave,

oned as accused Mumtaj Alam S/0 H

eis

ap

menti
Nangloi, Delhi.
Accordingly, the same be sent to Jail Superintendent, Tihar jail.
A«
e
Jeﬁ} x°
0 @ 0,\ (Son Gupta) :
S ‘ ﬂ MM, Mahila, Court-02/West/THC/Delhi
~« \(ﬁ \
oﬂo\r” qﬁ\‘b |0 20.08.2020(K)
of Y
cv”
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“LFIR No.341/2020
PS Mundka

“Uls 354/3540/506/509 \PC
20.08.2020

present:  Ld. APP for the State through cisco Webex.
Ms.  Vinita Raghav, Rremand Advocate for accused

yogender.
A UJs 437 Cr.P.C. filed on

d is in 3C for the offence

| for applicant/accused seeks interim pail In

gent conditions prevaiting due to outbreak of COVID-19.

t that the accused is in custody and
unt of CcOVID-19 outbreak, he is
o the satisfaction

rd on the bail applicatio

Argument hea
cuse

behalf of the accused. It is stated that the ac

U/s 379/411 |PC. Ld. Counse

view of emer
Keeping in view the fac

considering the health emergency on acco
admitted to interim pail of 45 days on his persona\ bond t
of jail Superintendent concerned, W
as to whether the address furnished b
Accused shall surrender b
erim bail for the period of 4
this order be sent to jai
d as release warrant.
e also given dasti, as pray

ho shall ascertain from PS concerned

d or not.

y the accused is verifie
ty concerned

efore the Jail Authori

5 days.

| Superintendent concerned,

after expiry of int
Copy of
which shall also be treate
Copy of this order b

ed for.

(Son Gupta)

Duty MM/West/ HC/Delhi
20.08.2020
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Present:  Ld. APP for {
Ms. Vinita Raghav, L
Rajkumar.
Argument heard on the bail application Uls 437 Cr.P.C. filed on

f the accused. It is stated that the accused is in JC for the offence
m bail in

.009556/2020

- PSTilak Nagar
Is 379/411 \PC
+.20.08.2020

he State through Cisco Webex. . ¢
d. Remand Advocate for accused Bittu @

behalf o

U/s 379/411 IPC. Ld. Counsel for applicant/accused seeks interi
OVID-19.

view of emergent conditions prevailing due to outbreak of C

Keeping in view the fact that the accused is in custody and
considering the health emergency on account of COVID-19 outbreak, he IS

admitted to interim bail of 45 days on his personal bond t0 th
perintendent concerned, who shall ascertain from PS

the address furnished by the accused is verified or not.
d shall surrender before the Jail Authority concerned

e satisfaction
concerned

of jail Su
as to whether
Accuse

after expiry of interim bail for the period of 45 days.
Copy of this order be sent to jail Superintendent concerned,

which shall also be treated as release warrant.

Copy of this order be also given dasti, as prayed for.

nam Gupta)

Duty MM/West/THC/Delhi
20.08.2020

;,,Q,cd \/co[

Co«PU
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o PSMotiN
Uls 379/411\PC
- 20.08.2020

Present: Ld. APP fo'r’ the: Stalé through Cisco webex. Sk
Ms. Vinita Raghav, Ld. remand Advocate for accused pDeepak.
plication U/s 437 Cr.P.C. filed ON

jcC for the offence
terim bail in

ail ap
t the accused isin

plicantlaccused seeks in
of COVID-19.

dis in custody and
D-19 outbreak, he is
d to the satisfaction
m PS concerned

Argument heérd on the b
pehalf of the accused. It is stated tha

U/s 379/411 IPC. Ld. Counsel for ap
emergent conditions prevailing
e fact
y on account of CcoVi

due to outbreak

view of
that the accuse

Keeping in view th
ing the health emergenc
to interim bail of 45 day
rintendent concerned, W
he address furnished by
d shall surrender befor
il for the period of 45 days.
er be sent 10 jail Sup

consider
admitted
of jail Supée
as to whether t

Accuse

s on his personal bon

ho shall ascertain fro
d or not.

the accused is verifie
concemed

e the Jail Authority

after expiry of interim bal
erintendent concerned,

Copy of this ord

| also be treated as release warrant.

which shal
Copy of this order be also given dasti, as prayed for.
. (Son upta)
53 Duty MM/Wes THC/Deln
9 20.08.2020
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“ FIR No0,588/201
“PS Punjabi Bagh'
U/s 25 Arms Act

20.08.2020

Ld. APP for the State through Cisco Webex. i
Ms. Vinita Raghav, Ld. Remand Advocate for accused Deepak,

"Pfééétiti -
: - Argument heard on the bail appiication Uls 437 Cr.P.C. filed on
behall of the accused. It is stated that the accused is in JC for the oﬂencé
U/s 25 Arms Act. Ld. Counsel for applicant/accuséd seeks interim bail in
view of emergent conditions prevailing due to outbreak of COVID-19.
Keeping in view the fact that the accused is in custody
h emergency on account of COVID-19 outbreak, he is
s on his personal bond to the satisfaction
certain from PS concerned
erified or not.
concerned

and

considering the healt
admitted to interim bail of 45 day
of jail Superintendent concerned, who shall as
as to whether the address furnished by the accused is v

Accused shall surrender before the Jail Authority

after expiry of interim bail for the period of 45 days.
Copy of this order be sent to jail Superintendent concerned,

which shall also be treated as release warrant.
Copy of this order be also given dasti, as prayed for.

(Sonam Gupta)

Duty MM/West/ THC/Delhi
20.08.2020
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: 329 |

s U "PS»;M\]\ndka“

Uls 33/58/38 Deihi _E)(C'!SQ AcCL
et f20.08.2020

r the State through Cisco webex. :
d Advocate for accu

ghav, Ld. Reman sed Bihari.

Ld. APP {0

Present. ‘
Ms. vinita Ra

on Uls 437 Cr.P.C. filed on
e accused is in JC for the offence

d. Counsel for ,app\icantlaccused
g due 10 outbreak

Argument heard on the pail applicati

used. Itis stated that th
Act3 IPC. L
gent conditions prevailin

pehalf of the acc

 u/s 33/58/38 Delhi Excise
erim bail in view of emer

seeks int

of COVID-19.
Keeping in view the fact that the accused is in custody and
VID-19 outbreak, he is

sidering the health emerge
ond to the satisfaction
n from PS concerned

ncy on account of CO
ays on his personal b
d, who shall ascertai
d by the accused is Vv
r pbefore the Jail Au

of 45 days.
ail Super'mtendent co

con
tted to interim bail of 45 d

| superintendent concerne

hether the address furnishe
Accused shall surrende

teriAm bail for the period

this order be sent 10 |

as release warrant.

also given dasti, as pr

admi
erified or not.

of jai
thority concerned

as tow

after expiry of in
ncerned,

Copy of
which shall also be treated

Copy of this order be ayed for

(Songm Gupta)

Duty MMI\NesUTHCIDe\h'\
20.08.2020
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Ld. 'AP'Pli‘orl;’th'éf state through cisco Webhex. St
emand Advocate fo accused vimal.

~ present: . - Ld. APP for!
e 'Ms,-‘Vln\l_a'R'aghav. Ld.

all application UIs437CrPC filed on
the offence
fim bail in

Argument heard on the b

it is stated that the accused is in JC"fdr,

pehalf of the accused.
Uls 379/411 IPC. Ld. counsel for appl

view of emergent conditions prevailing du

Keeping in view the fact that th
considering the health emergency on account of
ed to interim bail of 45 days on his personal bo
ntendent concerned, who shall ascertain fro
ddress furnished by the accused is verified O
| surrender before the Jail Authority conc

eriod of 45 days.
to jail Superintende

icant/accused seeks inte
eto outbreak of COVID-19.
e accused is in custod
coviD-19 outbreak, he is
nd to the satisfaction
m PS concerned

y and

admitt
of jail Superi
as to whether the &

Accused shal
ry of interim bail for the p
of this order be sent
d as releas€ warrant.

r not.
erned

after expi
nt concerned,

Copy

which shall also be treate
Copy of this order be also given dasti, as prayed for.
(Sonam upta)
Duty MMI\NesUTHCIDe\h'\
20.08.2020
o
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FIR No.80/2020
' pS Tilak Nagal
uls 3791411 1PC
20.08.202!

h Ciéco wehex.

d Advocate for ac
7 cr.P.C. filed on’
C for the offence
m bail in

Ld. APP for the state throu
aghav, Ld.-Reman

Ms. vinita R

plication U/s 43

heard on the bail ap
it is stated that the accused is in J
|icantlaccused seeks interi

ue to outbreak of cOVID-19.

at the accused is in custody and
ount of coViD-19 outbreak, he is
persona\ pond to the satisfaction
ascertain from PS concerned

sed is verified of
| Authority conc

Argument

accused.
d. counsel for app

pehalf of the
,U/,S 379/411 IPC. L
view of emergent cO
Keeping

nditions prevailing d
in view the fact th
h emergency on acc
of 45 days on his
erned, who shall
shed by the accu
er before the Jai

of 45 days-

considéring the healt
tted to interim bail

admi
of jail
as to whet

Superintendent conc
not.

her the address furni
used shall surrend
m bail for the period
rder be sent to jai
ase warrant.

en dasti,

erned

AcC

after expiry of interi
copy of this O

o be treated as rele
s order be also giv

| Super'\ntendent concerned,

which shall als
as prayed for.

Copy of thi
Spnam Gupta)

Duty MMIWesUTHCIDe\h\
20.08.2020
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FIR N0.468/2020

PS Ranhola

Uls 457/380/411/34 \PC
20.08.2020

Present:  Ld. APP for the State through Cisco Webex. ‘
Ms. Vinita Raghav, Ld. Remand Advocate for accused Sumit,

Argument heard on the bail application U/s 437 Cr.P.C. filed on
behalf of the accused. It is stated that the accused is in JC for the offence
U/s 457/380/411/34 |PC. Ld. Counsel for applicant/accused seeks interim
bail in view of emergent conditions prevailing due to outbreak of COVID-19.

Keeping in view the fact that the accused is in custody and
considering the health emergency on account of COVID-19 outbreak, he is

admitted to interim bail of 45 days on his personal bond to the satisfaction

of jail Superintendent concerned, who shall ascertain from PS concerned

as to whether the address furnished by the accused is verified or not.
Accused shall surrender before the Jail Authority concerned

after expiry of interim bail for the period of 45 days.
Copy of this order be sent to jail Superintendent concerned,

which shall also be treated as release warrant.
Copy of this order be also given dasti, as prayed for.

(Son Gupta)
~\ Duty MM/Wes HC/Delhi
Y 90.08.2020
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Mou Nag

C & 8/12 POCSO
20.08. 2020

S Uls 354/354A/506/50'9 P

used Heera

present o APP for the State lhrough cisco We ebex
Mq Vvinita Raghav, Ld. Re nd Advocate “for acc

Lal.

g 437 Cr. P.C. filed on

jc for the
Ld. Counse\
t conditions

offence
for

heard on the bail apphcatlon u/
tated that t s in
& 8/12 POCS

in view e}

he accused i
O Act
f emergen

Argument
sed. Itis S
1PC

pehalf of the accu
interim bail

U/s 354/354A/506/509
used seeks

tbreak of
in custody and

e accused is |
t of COV\D-19 outbreak, he is
e sat'\siaction

sonal pond tO i
S concemed

apphcant/acc
ue to ou

Keeping in vie
g the health emer

prevailing d
gency on accoun

considerin
admitted 1O interim bail of 45 days on his per
of jail Superintendent concerned, who shall ascertain from P
as to whether the address furnished by the accused is verified Of not.
Accused' shall surrender pefore the Jail Authority concemed
ned,

m bail for the period of 45 days.
to jail Superintendem concer

s order be sent

as release warrant.
also given dasti, as prayed for.

after expiry of interi
Copy of thi
| also be treated

which shal
y of this order be

cop

(PN A~
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115P-3294 on Superdari.
Ld. APP for the State.

Present:-
Ld. Counsel for ap

Reply has been received through W
r the report,

Report perused. As pe

above mentioned vehicle is lying with

the same be
Keeping in view the rep

High Court Of Delhi in case titled as

No. 4485/2013 and Crl. MA.
down by Hon'ble Supreme Cour
Ambalal Desai Vs. State of Gujr
SHO/IO of concerned PS is directed

(i) to release the above M
reparing detailed proper panc

owner subject to p

and after proper

same alongwith chargersheet;.
(iii)
claimant, if any to't
(iv) to get
vehicle attested and coun

applicant/RO and 10;

Applicant |
permission

tersign

question without prior
Photograph charges

The 10 shall not ins
the indemnity bond due t0 the

however, the ap
from the date of re-opening O

. This is an application for rele

plicantlregis

released to the original owner int
ort of 10 an

No. 16055/2013 wherein in

t Of In
at, (2002) 10SC 283 has b

verification of the owner;
(i) take photographs of abovementioned vehicle and file the

take security bond fro
he extent of value of aforesa
panchnama and photogra

is also directed n

prevailing situation on acc

plicant is directed to furnis

IR N0.628/2020
PS Punjabi Bagh
20.08.2020

asing vehicle pearing no. DL-

tered owner.

hatsapp-
10 has mentioned that

lice and police has no objection if

he present case.
d law laid down
5. State in crl. M.C.

teralia the law laid

diain case titted as Sunderbha'\
een re'\terated

po
py Hon'ble

Manjit Singh \Y)

as under:
entioned vehicles to the reg'\stered

hnama of above vehicle

m applicant 10 indemnify the
id vehicle in future; |

phs of abovementioned
ed by complainant, accused as well by

ot to dispose off the vehicle in

of the Court.
shall be borne by the applicant/RO.
nt of stamp duty in respect of

ist on payme
ount of lockdown,

h the stamp duty within 15 days

f lockdown/courts 10 the 10 and indemnity
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s,hau tontam an undenakmg by the applicant

Application moved by appllcant stands disposed of'f”_

“bond

accordmgly :
Order of the order be given dasti as prayed for.

| Jee> 2 © ; (Sonam Gupt‘ag
E ) 22 MM/West/THC/Delhi
\N“% ? e Eh 20.08.2020
2 .
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ehalf '.ofb,y accused for

This is an application moved on b
wit respect to

i ca‘lling} the status report from the jail superintendent'

" non-release of the accused.

 ‘Present:  Ld. APP for the State through Cisco Webex.
- Sh.K.K. Singh, Ld. LAC for the applicant/accused.

Status report has been filed. Accordingly, nothing remains in

the present application. The same stands disposed of.

(Son upta)

Duty MM/We THC/Delhi
20.08.2020
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FIR N0000436/2020 e
PS Tilak Nagar
20.08.2020

make

s l.e. mobile phone

This. is an application for releasing 'artlclo

|-Phone 6 S on superdari.
Ld. APP for State.
son.

¢ present

Applicant in per

y. Taken on record.
considered view that the articles has to be

on'ble High Court in casé titted as Manjit
4485/2013 dated 10.09.2014 wherein it

|O has filed his rebl
This Court is of the
as per directions of H
n crl. M.C. No.

releééed
singh Vs. State i

- -has been held that :-
w59, The valu

by the police may pe released
to the person, who, in the opinion of the Court, is Jawfully entitled to claim
: e house theft, robbery or dacoity has

s the complainant a whos
detailed panchnama of such articles, taking

able articles seized

such a

taken place, after preparing
cles and a security bond.

aphs of such articles shoul
sed as well as py the person to

ever necessary, the court may get

t approved valuer.
s during the

g with the

d be attested oOr

photographs of such arti
60. The photogr

countersigned by the complainant, accu
whom the custody is handed over. when

the jewellery articles valued from a governmen
61. The actual production of the valuable article
and the photographs alon

oses of evidence.

umstances and law \aid d
re memo i.e. mobile phone
nd as per valuation

graphs of

/d not be insisted upon
should suffice for the purp
nsidering the facts and circ
es in question as per seizu
ant on furnishing security bo
e valuation as well as photo
plicant as per directions

trial shou

panchnama
own by

Co
higher courts, articl
be released 10 the applic

0O is directed to get done th

report. |
e releasing the same to the ap

the same prior 10 th

of Hon'ble High Court.
: panchnama al

\}:/\lth{harge sheet.
Copy of this of

1d photographs shall be filed in the court along

der be given dasti t0 applicant.
(Sopam Gupta)

Duty MMlWeSUTHCIDe\h\IZ0.08.’2_020

Recejve - COP};’] W

2o jasto
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-~ FIR N0.0062/202
PS Mundka
20.08.2020

ehicle bearing no. DL

: This is an application for re egsing v
BM-6960 on Superdari. S

Ld. APP for the State.
ant/registered owne

r through VC.

Ld. Counsel for applic

Reply has been received. ) Sy
Report perused. As per the report, 10 has mentioned that
ned vehicle is lying with police and police
owner in the present case.
rt of 10 and law laid down by Hon'ble

h Vs. State in crl. M.C.
aw laid

has no objection if

above mentio
the same be released to the original

Keeping in view the repo
f Delhi in case titled as Manijit Sing
6055/2013 wherein interalia the |
Of Indiain case titted as sunderbhai

(2002) 10SC 283 has been reiterated

High Court O
No. 4485/2013 and Crl. MA. No. 1
down by Hon'ble Supreme Court

Amb'alal Desai Vs. State of Gujrat,

PS is directed as under:
tioned vehicles to the registered

anchnama of above vehicle

SHO/IO of concerned
(i) to release the above men

owner subject 10 préparing detailed proper P

and after proper verification of the owner,

(i) take photographs of abovementioned vehicle and file the

same alongwith charge-sheet; :
(i) take security bond from applicant 10 indemnify the

extent of value of aforesaid vehi
hnama and photographs of abov
y complainant, accused as well by

cle in future;

claimant, if any to the
ementioned

(iv) to get panc

vehicle attested and countersigned b

applicant/RO and 10;

Applicant is also d
or permission of the Court.
Photograph charges shall be borne by the applicant/RO.

The 10 shall not insist on payment of stamp duty in respect of
bond due to the prevailing situation on account of lockdown,
urnish the stamp duty within 15 days
O and indemnity

irected not to dispose off the vehicle In

question without pri

the indemnity
however, the applicant is directed to f
from the date of re-opening of lockdown/courts t0 the |

Scanned with CamScanner



aking by the: applicam to thns eﬁect

hall contam an underl
cant stands disposed oﬂ

Appllcatuon moved by app|l

bond_f:

: accordmgly Has : : ’
Order copy be sent to the Ld. Counsel for the applicant through ;

e-mail/whatsapp.

(Spnam Gupta)

Duty MMIWestITHCIDe\h\
20.08.2020
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URIR No.0387/2020
: ps Mundka
50.08.2020

pearing No- HR-

n for releasing vehicle

his is an applicatio

13M-0848 on Superdarl.
Ld. APP for the state.

Ld. counsel for applicantlreglstered owner.

pPresent:-

whatsapp-
ort, 10 has
and police has no objec
the present case.

law laid down by Hon'ble
State in crl. M.C.

teralia the law \aid

mem'\oned that
tion if

Reply h
~ Report perused. As
ehicle is lying with police

| owner in
ort of fO and
jit singh Vs-
erein in

above mentioned v
e be released to the origina

view the rep
ed as Man
0. 1605512013 wh

the sam
Keeping in

High Court Of Delhi in case titl

No. 4485/2013 and Crl. MA. N
down by Hon'ble Supreme Court Of Indiain cas
n reiterated

Ambalal Desai Vs. State O 2) 10SC 283 has bee
SHO/IO of concerned PS is
(i) to release the a

er subject to preparing detali
on of the owner,

hs of above

f Gujrat, (200

directed as under:
bove mentioned vehicles 10 the reg'\stered

nama of above yehicle

own led proper panch

and after proper verificati
(i) take photograp

ment'\oned yehicle and file ihe

same alongwith char
indemnify the

(iii) take securi
xtent of value of afor

anchnama and photo

m applicant to
esaid vehicle in future,

graphs of abovement\oned

claimant, if any to the e
el by

(iv) to get p
vehicle attested and countersigned by complainant, accused as W
applicant/RO and 10; '
d not to dispose off the vehicle in

at is also directe
ssion of the Court.

photograph chargés shall be borne Dy the ap
nt of stamp duty \

The 10 shall not insist on payme
nd due to the prevailing situation on account of \ockdown,
uty within 15 days

cted to furnish th
jcourts to the 1O and indemnity

Applical
n without prior permi
p\'\canthO.

questio
n respect of

the indemnity b0
he applicant is dire e stamp d

however, t
ning of lockdown

from the daté of re-ope
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5 effect.

aking by the applwam to thi
disposed off

bond haﬂ contain 'm undert
plicant stands

Apphcalion moved by ap

‘ accordmgly. LY
Order of the order be given dasti as prayed for.

(So Gupta)

Duty MM/Wes HC/Delhi
~20.08.2020

gu& wQ‘-’f

¢,/5’ w
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Cisco Wwebex

present. Ld. APP for the State through
Sh. vaibhav Kumar, d. Counse\ for the &
h CiscO webeX.

pooja pPevi throug
r.p.C for releasin

This is an application uls 441 C

sonal pbond.
Heard. perused.
is clear that Section 441 Cr.P.
he surety. AccOor
r, the surety has

tood surety for

on per
cd

Though, it
quirement of t
ainable. Howeve
cant, who has S
e surety has al
cordingly, the
d the accused

ensing with the re
ation is not maint
nsel for the appli
e address of th
18.08.2020. AC
be prepared an

disp
applic

Ld. Cou
present

vimal. Th
report dated
Release€ warrant
d in any other C

Application stan
f this order

ase.
ds disposed off.

require
be sent 10 i

he

copy ©
h e-mail/whatsapp.

applicant throud

FIR No,351/2020
PS Kirti Nagar

‘pp\'\cantlsuret\/ Ms.

dingly.

so been verifie

be re\eased fo

20.08 2020

g of accused

oes not relate 10
the preser\t
peen produced by
accused Rahul @
d by the \O vide
ty s accepted.

sure
rtnwith if not

Ld. Counse\ for ihe

Gupta)

(So
Duty M\\AIWes\JT\—\ClDe\h’\
20.08 2020
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Present: - Lg: A ' eb
- APP for th isCO. pad, VP
P e Sta h C! japat
S:'Ox.y Counsel| for ate tlhrout(_;]accused.ad, Ghaz
Nirmesh Kumar po lca‘ljns Sah'lbab o
rom ma
= Seda
Report has been fileq. p\'\caﬂt]accu
At request of |y Proxy counse! for 2
be put up on 21.08 '
.08.2020, (S Gupteg_
elnt
ot/ clO 0
puty MM 20.08.20
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4

L Present:- Ld. APP for the stat
e.

-custody, accused is admitted to bail

20 08. 2020

Thl‘? s e .
is an appllcauon tor pail U/S a37 cr.P.C: of a‘?Cu§ed Ravi.

he accused.

counse! for !
pehalf of accused

c. filed o"
plicated in
and he has

Sh. Pranay Abhishek, Ld.

An application U/s 437 C'P-
the present case

PRt it
erein it is stated that he has been falsely im
no role in the

5.08.2020

hat the acc
er the report, recovery ha

and is stated to be in JC sin
alleged i
ged offence and thus, it is prayed t
Report filed by the 10. As P (o
been effected in the present ca .
se.

Heard. Perused.
ady been

Considering the aforesaid 2% recover
rved DY keepin

g bail pond in the

y has alre
g the accused in

eff
ected and no useful purpose shall be $€
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An application Ujs 437 cr.P.C. filed on behalf of accused

wherein it is stated that he hag been falsely implicate
and he has no role in the

d in the present case

and is stated to be in JC since 08.08.2020
he accused be e
recovery has already
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Report filed by the 10. As per the report,
been effected in the present case

Heard. Perused.

Considering the aforesaid as recovery has already been

effected and no useful purpose shall be served by keeping the accused in

custody, accused is admitted to bail on furnishing bail bond in the sum of
Rs.10,000/- with one surety in the like amount.
Application is disposed off accordingly.

Copy of the order be given dasti as prayed for.

(S M GUPTA)
Duty MM, West, THC, Delhi 20.08.2020
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An application, U/s crP.C filed on pehalf of accused
437 Cr.F->-

wherein it j
N 1tis stateq that he hed s implicated in the present case
een fals

: » itis Prayed that the accused be enlarged on bail.
Report fileq by the 10. As per the report, recovery has already
.- As

ed in the Present Case
Heard. Perused.

Considering the aforesaid as recovery has already been
effected and no useful purpose shall be served by keeping the accused in

custody, accused ig admitted to baijl on furnishing bail bond in the sum of
Rs.10,000/- with one Surety in the like amount.

Application is disposed off accordingly.

Copy of this order be sent to the Ld. Counsel for the

accused through e-mail/whatsapp.

(SONAM GUPTA)
Duty MM, West, THC, Delhi 20.08.2020
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